
(Under Regulation 6

Resalution

FO.RUI A
Pusl,rc Alxouxcu*lnnr

of the lnsolvency and Bankruptcy Board of India (lnsolvenoy

Process fbr Corporale Persons) Regulations, 2016)

FOR THE ATTENTION OF THB CREDITORS OF CAARA INDIA PRIVATE LIMITEI}
RELEvAilT PARflcULARS

I Name of corporate debtor CAARA INDIA PRIVATE TIMITEO
2. Date of incorporaticn of corporate debtor 08'" December,2At4
3. Authority under which corporate debtor is

incorporated / registered
Registrar of Companies {Delhi} under the
Companies Act-2013

4, Corporate ldentity No. of corporate debtor u55 101D12014PTC273893
5 Address of the registered affice of corporate

debtor
NO-14, LSC B-1, Vasant Kunj, New Defhl-110070.

6. Insolvency commencement date in respect of
corporate debtor

Pate of Order: 28,07.2020
(Order received on 30.07.2020)

Estimated date of closure af insolvency
resolution process

23.AL2OZL {180 days from the commencement
of CIRP]

8. Name and ' registration number of the
insolvency professional acting ss interim
resolution srofessional

Navdeep Gupta

f EBr/r pA-001/tp -p ag% /2019-2a20 / 1283.4

9. Address and e-mail of the interim resolution
professional, as rdgistered with the Board

487/40,Znd Floor, Gopal Tower, Near Metro
Station, Peera Garhi,New Delhi-i.10087
Emai l: ngQoffice@ema il.com

10. Address and e-mail to be used for
correspondence with the interim resolution
professional

ADDRESS FOR StNDING CLAIMS:-
ARI( RESOTUTION PROFE5SION,AI. PRIVATE
TIMITED

C-60 3iD Floor C-Block Community Centre, Janak
PuriNew Delhi-110058.
f mail: cirp.caaraindia @smail.com

1nrt- Last date for submission of claims 13.08.2020
(Copy of NCLT order dated ?8.07.2020, received
by IRP on 30.07.2020)

12" Classes of creditors, if any, under clause (b) of
sub-section (64) of section 2L, ascertained by
the interim resolution professional

NA

1? Names of lnsolvency Professisnals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

NA

L4. (a] Relevant Forms and
tFORMS;-Claim by

Form B: Operational Creditor except workmen
& employees.

Form C: Financial Creditors
Form CA; Financial Creditors in a class
Form D: Workrnen or Employee
Form E: Authorised Representative of
workmen or employee
Form F: Creditors (otherthan financial
creditors & Operational Creditors)

(b) Details of authorized representatives are
available at:

The Relevant Forms for the submission of the
claims can be downloaded from
h tt ps :&lvtvw, ib bi. soJ.ir,
Physical Address for sending claims:

ARK RESOLUTION PROFSSSIONAL PRIVATE

LIIVIITTD

c-60 3FD F[ooR c-BtocK coMMurutry crNTRt,
JANAK PURI NEW DEI.HI-1I0058.

NA



FORM A
PunITc ANNoIINcEMENT

{under Rsgulation 6 of the Insolvency and Bankruptcy Board of India (Insclvency
Resorution process for corporate Fersonsi Regurations, 20r 6)

FOR THE ATTENTION OF THE CREDITORS OF CAARA INDIA PRIVATN LIMITED

Notice is hereby given that the National cornpany l-aw Tribunal (New Delhi) GIV has ordered the
::Tffi:"ffi:t 

otu corporat€ insolvencv resolution process ortne cnnRa tNpil pRtvATE LtMtrED

The creditors of CAARA INDIA PRIVATE tlMlrED are hereby called upon to submit their claims withproof on or before l3th August, 2a20 to th€ interim ."rorutioi-professional at the addressmentioned against entry No. 10.

The Financial creditors shall submit their claims with proof by electronic means only. All other
ffiT;lfii:i:::l.t;-gtors, 

workmen & Emplovee mav submit the claims wfth proof in person,

submissicn of farse or misteading proofs of craim shat attract penarties.

r. V\\\ [Y\Y\ft\\'
Name; Navdee{ft}irta
Registration wo. :\qjir/t pn-00vtp-p017 

91/ 2l1"J'2a2an2fi,4
lnterim Resolution professional
CAARA INDIA PfiIVATE LIMITED

Date: 30.07.2020
Place; New Delhi


